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EMPLOYEES' STATE INSURANCE CORPORATION
(REGIONAL OFFICE, NORTH EASTERN REGION )

Guwahati-21, the 20th March 1996

No. 43-V.34/11 /95-EMI—It is notified that the Local
Committee, Tinsukia set up vide this office Notification No.
43,V.34/11/75-Estt. dated 15-3-90 for Tinsukia area, North
Eastern Region under Regulation 10-A of the Employees'
State Insurance (General) Regulations, 1950 has been re-
constituted as under :—

Chairman

Under Regulation 10-A(l)(n,)

The Asstt. Labour Commissioner,

Distt. Tinsukia, P.O. Tinsukia.

Members

Under Regulation 10-A(l)(b)

The Chief Medical & Health Officer,
Distt. Tinsukia, P.O. Tinsukia.

Under Regulation 10-A(l)(c)

The Administrative Medical Officer,
E.S.I. Scheme, Assam, Guwahati
or any other medical officer nominated by him.

Under Regulation 10-A(l)(d)

1. Sri U. C. Pugalia, Manager,
M/s. National Plywood Industries,
Makum Road, Tinsukia.

2. Shrl Kishore Agarwala, Director,
M/s. Bharat Ferros ^P) Ltd.,
Kaziranga House, Tinsukia.

Under Regulation 10-A(l)(e)

1. Sri Suresh Deka, General Secretary,
All Assftn Venner Plvwood & Saw Mills
Workers Union, Tinsukia.

2. Sri K. Bhattacharjee, General Secretary,
Industries & Establishment Workeri Union,
Tamulbari, Tinsukia.

Under Regulation 10-A(l)(f)

The Manager, E.S.I. Corporation,
Local Office, Tinsukia.

By ordsr

U. C. DOLEY

Regional Director

Np. 43-V.34/H/95-Estt—It is notified that the LoqaJ
Committee, Dbubri set up vide this office Notification, No.
43-V.34/ll/75-Estt. dated 15-3-90 for Dhubri area. North
Eastern Region, under Regulation 10-A of the Employees'
State Insurance (General) Regulations, 1950 has been re-
constituted as under :—

Chairman

Under Regulation 10-A(l)(rO

The Asstt, Labour Commissioner,

Distt. Dhubri, P.O. Dhubri.

Members

Under Regulation 1()-A(l)(b)

The Chef Medical & Health Officer,
Distt. Dhubri, P.O. Dhubri.

Under Regulation 1 0 - A ( l ) ( c )

The Administrative Medical Officer,
E.S.I. Scheme. Assam, Guwahati
or any other Medical Officer nominated by him,

Under Regulation 10 A (10 (d)

I, Sri P.P. Bharali, Personnel Manager,
M/s. WIMCO Ltd., Dhubri.

2 Sn Bhaskar Chatterji Director
M s. Dhubri plywood Factory, Dhubri

3. Sri K. Harlalka, Proprietor.
M/s. Harlalka Mfg. Enterprice
AMCO Road. Dhubri.

Under Regulation 10-A(1))(e)

1. Prof, P. Chandra, President,
Goal para District Beedi Mazdoor Federation, Dhubri,

2. Md. Nasirudding General Secretary,
AMCO Sramik Sangha, Dhubri.

3. Sri B, B. Dutta, President.
WIMCO Workers Union, Dhubri.

Under Regulation 10-A(,l)(f)

The Manager, E.S.I. Corporation,

Local Office, Dhubri.

By order
U. C. DOLEY

Regional Director

NATIONAL COUNCIL FOR TEACHER EDUCATION

New Delhi-110 002, the 22nd January 1996

No, F 28-14/95 NCTE.—In exercise of the powers con-
ferred under sub-section (l) and clause (L) & (M) of sub-
section (2) of Section 32 of National Council for Teacher
Education Act read with clause (C) of sub-section (3) and
sub-section (5) of Section 20 of National Council for Teacher
Education Act, 1993, (No. 73 of 1993), National Council
for Teacher Education here by makes the following regula-
tions namely :

1. Short Title and Commencement

These regulations may be called the "National Council for
Teacher Education (number of persons to be nominated to
Regional Committee, their term of office and allowance pay-
able) Regulations, 1995'' They shall come into force on
the date of the publication in the Official Gazette.

2. Definitions

In these regulations unless the context otherwise requires.

(i) "Act" means National Council for Teacher Educa-
tion Act. 1993 (No. 73 of 1993)

(ii) All other terms shall have the same meaning as
contained in Section 2 of the Act,

3. Number of person

Six persons having special knowledge and experience in
matters relating to teacher education shall be nominated to
each of the Regional Committee by Chairperson, of the
Council

4. Term of Office

The term of office of prisons nominated to the Regional
Committee as members under Regulation 3 above shall be
two years from the date of their nomination or till fresh
appointment are made whichever is later.

5. Allowance payable

(1) Travelling and daily allowance shall be paid to such
person, who are nominated as member of the Regional Com-
mittee, for attending the meeting of the Regional Committee,
as may be decided by the Council from time to time.

(2) In addition to the travelling and daily allowance pay-
able under sub-regulations 91) above, The nominated members
shall also be paid honorarium as may be decided by the
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Council from time to time for the number of days the mem-
ber actually attends the meeting

SURENDRA SINGH
National council for Teacher Education

Membn Secretary

The 29th February 1996

No. F 28-7/93-NCTE—In exercise of the powers con-
ferred by sub-Section (1) and clauses (j) and (k) of sub-
Section 2 of Section 32 read with sub-Section ( I ) , (5) and
(6) of Section 19 of the National Council for Teacher
Education Act, 1993 (No. 73 of 1993), the National Coun-
cil for Teacher Education hereby makes the following legis-
lations, namely :

1. Short title and commencement

(1) These Regulations may he called the National Council
for Teacher Education (matters relating to quorum, co-
option and meetings of the executive Committee) Regual-
tions, 1995.

(.2) These Regulations shall come into force from tlift
date of their publication in Official Gazette.

2. Definitions

In these regulations unless the context otherwise re-
quires :—

(a) "Act" means the National Council for Teacher
Education Act, 1993 (73 of 1993).

(b) "Council" means the National Council for Teacher
Education.

(c) "Executive Committee" means the Executive Com-
mittee of the Council constituted under sub-Section
(10 of Section 19 of the Act

3. Meetings of the Executive Committee

(1) The Executive Committee shall meet as often as may
be necessary to transact its business but shall meet atleast
twice in a calendar year.

(2) The Chairperson shall fix the date, time and place of
the meetings of the Executive Committee and approve the
items of the Agenda for the meetings,

(3) A member shall attend all the meetings of the Execu-
tive Committee save where leave of absence has been granted
by the Chairperson in writing, and sign the attendance regis-
ter kept in the meeting.

4. Notice of meetings and list of business

(1) A written notice of every meeting of the Executive
Committee shall be given to all the members of the Executive
Committee atleast ten days before the date fixed for the
meeting.

(2) The notice shall state the place, date and time of the
Meeting and shall specify the business proposed to be trans-
acted thereat.

(3 A separate agenda material for the meeting shall be
despatched alongwith the notice or immediately thereafter.

(4) No business which is not on the agenda shall be con-
sidered at the meeting without the permission of the Chair-
person or in his absence the Vice Chairperson or the other
presiding member, as the case may be.

s All, questions coming up before any meeting of the
Executive Committee shall be decided by a majority of the
votes of the members present and voting. In the event of
equal votes for or against a question, the Chairperson or,
in the absence of Chan person, the person presiding over the
meetings shall have the power to exercise a second or editing
vote.

6. Qttouun

(1) At every meeting of the Executive Committee atleast
one-third of the Members excluding the number of vacancies
shall form the quorum.

(2) If at any meeting, quorum is not complete, the presid-
ing member shall, after waiting for 30 minutes ,adjourn the
meeting for such hour on the same day or following day
or some other day as he may think fit and a notice of such
adjournment shall be given to the members present as well
affixed on the Notice Board of the Council and the business
which was to have been brought before the original meeting,
had there been a quorum shall be brought before the adojurn-
ed meeting and may be disposed off irrespective of the
quorum.

7. Emergent meetings

(a) The Chairperson may call an Emergent meeting of the
Executive Committee at any time reducing the period of
Notice at his discretion to deal with any urgent matter requir-
ing its attention.

(b) The Chairperson shall call an Emergent meeting at his
discretion on the merits of urgency if he receives a requisi-
tion in writing signed by not fewer than five members and
statins the purpose for which they desire the meeting to be
called is made to the Chairperson.

8. Minute'; of the machines

(1 ) Immediately after each meeting of the Executive Com-
mittee, the Member Secretary shall draw up the minutes of
the meeting and submit the same to the Chairperson, Vice
Chairperson or the other presiding member as the case may
be. for his approval for taking further necessary action. The
minutes so approved, shall be circulated to the members of
Executive Committee.

(2) The minutes circulated under sub-regulation 8(1) above,
shall be placed before the Executive Committee for confir-
mation and be subject to such modifications, if any, as the
Executive Committee may deem fit to make therein, and the
minutes so approved, shall be signed by the Chairperson,
Vice Chairperson or the other presiding member, as the ease
may be, and may form a part of the computer files and the
register to be maintained for reference and record.

9. Co-option of persons

The Executive Committee may draw a panel of persons
for co-options in the various fields pertaining to the functions
o f the Council whose assistance and advice it may desire s
in carrying out the functions assigned to the Executive Com-
mittee. The Chairperson shall co-opt two persons from the
panel approved by the Executive Committee to the particular
meeting depending upon the items included in the agenda for
the particular meeting.

Provided, however, that the Executive Committee shall
review the panel as and when such contigency arises, in the
interest of the Council .

SURENDRA SINGH
Member Secretary

National Council for- Teacher Education
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